Regarding Point of Order

SHRI N. K. PREMACHANDRAN: Speaker Sir, I am on a point of order. ?
(Interruptions)
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SHRI N. K. PREMACHANDRAN: Sir, my point of order is on the Constitution. ?
(Interruptions)
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SHRI N. K. PREMACHANDRAN: Thank you very much, Mr. Speaker Sir.

I am not questioning the wisdom of the Business Advisory Committee (BAC). Yes,

the BAC has recommended and the House has approved it also, that is the Final
Batch of the Supplementary Demands for Grants, Budget of Manipur, etc. All these
things coming together is not fair and proper. I will substantiate it.

What is the next agenda in the Seventh Report? It is consideration of the Statutory
Resolution seeking approval of the Proclamation issued by the President on 13
February, 2025 under Article 356 (1) of the Constitution. Article 356 (3) is very
specific and clear that the Proclamation made by Her Excellency, the President, has
to be approved by a Resolution of both the Houses of Parliament.

My simple and logical question is this. There is a substantive answer from the hon.

Speaker and I know it very well. But still, I would like to ask this from the hon.
Speaker. Suppose, this Proclamation issued by the President is not approved by
both the Houses of Parliament. ? (Interruptions)
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SHRI N. K. PREMACHANDRAN: Sir, one second. We are discussing on the
Demands for Grants of Manipur. I would like to quote Practice and Procedure of
Parliament by M. N. Kaul and S. L. Shakdher. Now, it has been codified by the hon.
Secretary-General. It is on pages 682 and 683.



If you go through the precedents, Jammu and Kashmir Assembly was dissolved in
1992 and the same situation had come there. The Resolution as well as the
Demands for Grants of the particular State were discussed together in the House.
What was the Ruling of the then Speaker? It was that first vote was to be put on the
Resolution and then go for the Demands for Grants. ? (Interruptions) This was the
precedent that was observed in Kaul and Shakdher. It was codified. I am talking
about the latest Edition.

My point is that the discussion on the Manipur Budget and the Union Budget-
though it is Supplementary, it is the Union Budget - before taking the Proclamation
into consideration is not proper and fair. We are discussing the Demands for
Grants and the Budget of Manipur before discussing and approving the
Proclamation. It is not proper. So, kindly have a Ruling on this issue. Thank you very
much, Sir.
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21.08 hrs
The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, March 12, 2025/ Phalguna 21, 1946 (Saka).



<image: image015.png>

<image: image016.png>

# Member passed away on 25.09.2024. Committee recommended that the total
period of absence of Late Shri SK Nurul Islam be condoned.
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